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0 .. No. 133/2001 

LK s_2232QQ. 

On boiry-j mentioned this matter has been taJn 

up for final disposal. 

Ifoard 3hri N .R .Routray, Advocate for the 

applicants and S1ri 	d. 	, iv1vocatc for the 

Responc1erits/Railjays. 

Three appijcanb, who cmo over to rceulr 

establishment of the Railways w.C.f 1 30.5.36,24.9.94 and 

30.5 .96 resectively, in this Original :elication have prayed 

to antedate their roqul•1risation w..f. 1.4.1973 by 

virtue of instructions issued by the Railways on 

26 .1.1909. The Advocate for the applicantsplaccc3 before 

us the Circular/letter dated 13.6.2001 (issued from the 

Off ice of this C .P .0 ./GRC), the contents of which are as 

under : 

3ub: Rorjuiaris at:nn of S (HV ices of: fl.iilw ay 
employees w.o.f. 1.4.1973 against 
P.C.R. Post : 

Of late the flailt'jay Admin.tstration has 
been facing a huqe number f Court Cases 
arising out of prayer for socking the benefit 
of rejularisab.ton of Services of flail'ay 
omoloyces who were on the roll of Cons bruction 
Leit and who had completed three years of 
continuous service. They are mainly aggrieved 
by the [ac b Lhah many junior employees hrze 
gob bhie same bonc3LiL y virtue o[ the verdict 
delivered by the {ton' blo \T/CAL in earlier 

An deired by C .P .0., a Cornmit;boe 
coniprin 	D ing 	. CPO (N.)/ift2 	Sr .D90/ U 
has been COIlS bibubo which will go through 
the pen(Iinq CoUrt cases of similarly 
situatedand circumstanced in nabure and 
indicabe suitable course cE action. 

You are titerelore, rec1uen ted to locat/ 
iden bify e ucit caon nd inform the n aid 
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Committee for appropriate action 
accordingly'. 	 10 

placing the aforesaid circular of 

S E Railwys, the advocate for the applicant(s) prayed 

for a direction to Respondents to consider his/their 

grievance by the Committee set up to decide the issu 

as rai3ec1 in the present Original IpplicaLion. 

In the aforesaid promises, without entering 

into the merits of the case, we dispose of this 0 ..\. 

with a direction to Respondents to olace the grievance 

of the applicant(s) before the Committee constibited 

for the purnose and the said CommiLtee should consider 

the c:tse of the aplicanL under the relevant rules and 

ins true Lions on the suhject, at the earliest dospatch. 

This O.A. is accordingly disposed of. No costs. 
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